FORM A
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
UNITED ROYALFAB ENGINEERING PRIVATE LIMITED

RELEVANT PARTICULARS

Name of Corporate Debtor

United Royalfab Engineering Private
Limited

2 | Date of Incorporation of Corporate Debtor | 24.10.2011
3 | Authority under which Corporate Debtor is | Registrar of Companies, Kolkata
Incorporated / Registered
4 | Corporate Identity Number of Corporate | U29253WB2011PTC168820
Debtor
5 | Address of the Registered Office and | Nabanagar Street Nangi Parbangla Batanagar,
Principal Office (if any) of Corporate | Kolkata, West Bengal, India, 700140
Debtor
6 | Insolvency commencement date in respect | 03.12.2025 (as per order of NCLT, Kolkata,
of Corporate Debtor C.P.(LB.) No. 359/KB/2024 dated 03.12.2025,
order received by IRP via e-mail from NCLT on
04.12.2025)
7 | Estimated date of closure of insolvency | 01.06.2026 (180 days from the Insolvency
resolution process Commencement Date)
8 | Name and registration number of the | Name: Niraj Agrawal
Insolvency Professional acting as interim | Registration No. :
resolution professional IBBI/IPA-001/IP-P00130/2017-2018/10272
9 | Address and e-mail of the interim | Registered Address:
resolution professional, as registered Matrix Tower, DN-24, 4" Floor, Room No.
with the Board 407, Sector V, Salt Lake, Kolkata - 700091
Registered Email id:
niraj@execonservices.com
10 | Address and e-mail to be used for | Correspondence Address:
correspondence  with the interim | Matrix Tower, DN-24, 4® Floor, Room No.
resolution professional 407, Sector V, Salt Lake, Kolkata - 700091
Email id: united.cirp@gmail com
11 | Last date for submission of claims 17.12.2025
12 | Class of creditors, if any, under clause (b) | Not applicable as per information with IRP
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13 | Names of Insolvency Professionals | Not applicable as per information with IRP
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14 | @) Relevant Forms and (a) Web Link :

b) Details of Authorised
Representatives are available at :

https://ibbi.gov.in/fen/home/downloads
(b) Not Applicable

Seqresits,




Notice is hereby given that the Hon’ble National Company Law Tribunal, Kolkata Bench, Kolkata
has ordered the commencement of a corporate insolvency resolution process of the United Royalfab
Engineering Private Limited on 3™ December, 2025.

The creditors of United Royalfab Engineering Private Limited, are hereby called upon to submit
their claims with proof on or before 17 December 2025 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry No. 13 to
act as authorized representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

A

Date :06.12.2025 Niraj Agrawal
Place :Kolkata Interim Resolution Professional
of M/s United Royalfab Engineering Private Limited

I[P Regn. No. IBBI/IPA-001/IP-P00130/2017-2018/10272

AFA No.: AA1/10272/02/311225/107655

AFA valid till 31,12.2025
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FORMA
PUBLIC ANNOUNCEMENT
[Under Reguiation 5 of the Insalvency and Bankruptey Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF
UNITED ROYALFAB ENGINEERING PRIVATE LIMITED

ARTICULARS
Name of Comporate Debior United Royalfab Engineering Private Limited

Date ofIncorporation of Corporate Debior 24.10.2011

3 Autherity under which Corperate Debior T Registrarof Companies, Kolkata
Incorporated! Registered

4. [Corporate ldentity Number of Corporate Debior U29253WB20TIPTC 168820
5. |Address of (he Registered Ofice and Principal Nabanagar Street Nangi Parbangla Batanagar,

Office (ifany) of Corporate Debtor Kolkata, West Bengal, India, 700140
8. |Insolvency commencement dala in respect of03.72.2025 a5 per erder of NCLT, Rolkata, R B,
Corporate Deblor No. 358/KB/2024 dated 03.12.2025, order received

by IRP via e-malt from NCLT on 04, 12.2625)

7. |Estimated date of closurs of Insolvency|(1.06.207% (130 days from the insoivency
resolution process CommencementDale)

8. [Name and registration number of the/Name: NirajAgrawal
Insoivency Frofessional acting as interim Registration Ng.: IBBIPA-001/IP-PO0130/2047-
resolution professional 201810272

8. |Address and e-mail of the interim resoluion/ Registered Address; Matrix Tower, DN-24_ dih Floor,
professional, as registered with the Bogrd Room No. 407, Seclor V. SaitLake, Kolkata-700091
Registersd Emall id: niraj@execonservices.com

10.|Address and e-mail fo bs used far Correspondence Address: Matrix Tower, DN-34,
correspondence with the interim resolution!dth Floor, Room Na. 407, Sector V, Saft Lake,

professional Kolkata-700091
Email id: united.cirp@gmail.com
11. Lastdats for submission of caime 17.12.2025

12. | Class of creditrs, if any, under clause (b} of Notapplicable as per information with B
sub-seclion (6A) of section 21, ascertained by
the interim resolution professional

13. |Names of Insolvency Professionals identified to! Not applicable as per informetion with JRP
actas Authorised Representalive of creditors in
aclass (Three names foreachclass)

14. |a) RelevaniForms and #) Weh Link: https:ifibbi.govinfenfome/downloads
b} Details of Authorised Representatives are b} Not Applicable
availableat:

Natice is hereby given that the Hon'ble National Company Law Tribunal, Kolkata Bench, Kolkata has
arderad the commensement of a corporate insolvency resslution pracess of the United Royalfab
Engineering Private Limited on 3rd December, 2025,

The creditors of United Royalfab Engineering Private Limited, are hereby called upon to submit their
claims with proof on or befors 17th December 2025 to the interim resolution professional at the address
mentionad againstentry Na, 10.

The financial creditors shall submit their claims with proof byelectronic means only. All other creditors may
submitthe claims withproofin person, by postorby elestronic means.

A financlal creditor belonging to a class, 25 listed agalnst the entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry No. 13 1o
actas authorized representative of the class [specifyclass]in Form CA.

Submission of false or misieading proofs of claim shall attract penalties,

Sl

Niraj Agrawal - interim Resolution Professional

of Mis United Royalfab Engineering Private Limitad

IP Regn. Na. IBBUIPA-001/1P-P00130/2017-2018110272

Date: 08.12.2025 AFA No.: AA110272/02/311225/107655

Place; Kolkata AFAvalid till 31.42.2005
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